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    ORDER 

PER N. K. BILLAIYA, AM: 

 

This appeal by the assessee is preferred against the order of 

the CIT(A)-43, New Delhi dated 30.11.2017 pertaining to 

A.Y.2015-16.  

2. The grievance of the assessee read as under :- 

1. That on the facts and in the circumstances of the case and 

in law, the order passed by Ld. Commissioner of Income Tax, 



                                   2

(Appeals) -43 is bad in law and contrary to the facts of the case.  

2.  That on the facts and circumstances of the case and in law, 

the Ld. Commissioner of Income Tax (Appeals)- 43 erred in 

confirming the disallowance of expenses of Rs. 35,33,686/- 

incurred in connection with renting out the property, by holding 

that the same were not allowable against Income from House 

Property. 

3.  That on the facts and circumstances of the case and in law, 

the Ld. Commissioner of Income Tax (Appeals)- 43 erred in 

confirming the disallowance of repair and maintenance expenses 

of Rs. 23,70,620/- treating the same as capital in nature. 

4.  That the appellant craves to add, alter, amend or modify 

any of the grounds of appeal or take ' up any additional grounds 

at the time of hearing or earlier.” 

 

3. Ground No.1 and 4 are general in nature and need no 

separate adjudication.   

 

4. The Counsel did not press ground No.2 and the same is 

dismissed as not pressed.  In so far as the grievance raised vide 

ground No.3 is concerned it is the say of the Counsel that due to 

smallness of the amount and since depreciation has been allowed 

on the impugned disallowance he is not inclined to agitate the 

matter anymore and is not interested to further litigation.  On 

such concession ground No.3 is also dismissed.  

 

5. In the result, the appeal of the assessee is dismissed.   
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6. Decision announced in the open court on 11.01.2023. 
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